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CORi^M;

T[-E HON'BLa MR. F.K. KART'm , VICn GK^iiV/*.N( J) ^
the hon'blx: b.n. dhjundiyal, AD;vtiNi3Tr.->n'yc

1,

2.

V/hether Reoorters of local papers may be
allowed to' see the Judgment? ^
To be referred to the Reporters oi not?f^

JUDGPAhNr

(of the Bench delivered by Hon'ble Ghri P.K,
Kaxtha, Vice Ghaiimaa(j))

The applicant who has worked as Khaiasi.

in the Railways since 02,05.1976 and as Hot .jeaoher

.'•jateJ-raan since 1983 is aggrieved by his non legulaxisatio

though -some of his janiors have been regularised.

2. The applicant has acquired tem^.oiaiy status.

He has been screened and medically examined. He has

been found fit for C.-II category.
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Z:. The respndencs have stated in Lheir counte:-

r-ffidavit that the apii^liccnt Vvd-ll be re i-ed in '-^1?

"curn if vacancy aiises in C-il categoiy.

4, :1s have considered the matter. The case of

the zespond-nts is that the juniors of the applicants

have been regularised pursuant to the 3"cay ciders issuad

by the Tribunal, in our opinion, the applicant has

le f erential rights over his junio:.s in the macLer of

re gularisat ion. The applicant has not mentioned the

names of the juniors and vhen they ,vere regularised.

The respondents have also not given the partic j.l.^r s

of the cases in which stay orders have been grariced by '.J

Tribunal pursuant to '.vhich junioi'S ivere regular j.sed.

a. in the above factual background, the

application is disposed of .vith the direction to the

r es .-'Ondents to consider legul :'iisatian of the services

of the applicant if any vacancy is available in

preference to his juniors. In case any person junior

to the applicant has been regularised pursuant to the

stay ordeis passed by the Tribunal, the applicanv. should

also be sinrilarly regularised.'

6^ The application is disposed of on che abov^e

lin&s. Ttiere will be. no order as to costs.
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